FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

KRITI PRAKASHAN PRIVATE LIMITED OPERATING IN BOOK PUBLICATION

AT

LUCKNOW, UTTAR PRADESH

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with Kriti Prakashan Private Limited
PAN & CIN/ LLP No. PAN No.: AABCK6476G
CIN: U22110UP2000PTC025494
2. | Address of the registered office Vedang Tower, Amrapali Bazar, Sector No
22, Indira Nagar, Lucknow - 226016, Uttar
Pradesh
3. | URL of website Not Available
4. | Details of place where majority of fixed 1) Vedang Tower, Amrapali Bazar,
assets are located Sector No 22, Indira Nagar, Lucknow
- 226016, Uttar Pradesh
2) GATA No. 36, Kamalpur Sirsa Link
Road, BKT, Lucknow-226016, Uttar
Pradesh
5. | Installed capacity of main products/ services | The Corporate Debtor is in the business of the
Publication of School Books, and has a
facility of printing under third-party
contracts.
6. | Quantity and value of main products/ INR 28.24 Crores (FY 2023-24-Audited
services sold in last financial year Balance Sheet)
7. | Number of employees/ workmen 2 (1 Godown In charge) (1 Accounts Head)
As per the information available
8. | Further details including last available Audited Balance for FY 2023-24, FY-2022-
financial statements (with schedules) of two | 23, and FY-2021-22
years, lists of creditors are available at URL: | https://drive.google.com/drive/u/3/folders/1aH
SUv44z1Q0EEGTusquYqROcGJyKAz9wW
Maybe obtained by sending email at
cirp.kritiprakashan@resurgentrp.com
9. | Eligibility for resolution applicants under https://drive.google.com/drive/u/3/folders/1aH
section 25(2)(h) of the Code is available at SUv44z1QQEEGTusquYgROcGJYKAzOwW
URL:
Maybe obtained by sending email at
cirp.kritiprakashan@resurgentrp.com
10. | Last date for receipt of expression of interest | 08-09-2025
11. | Date of issue of provisional list of 12-09-2025

prospective resolution applicants



https://drive.google.com/drive/u/3/folders/1aHSUv44z1QqEEGTusquYqR0cGJyKAz9w
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mailto:cirp.kritiprakashan@resurgentrp.com

12. | Last date for submission of objections to 17-09-2025
provisional list
13. | Date of issue of final list of prospective 19-09-2025
resolution applicants
14. | Date of issue of information memorandum, 19-09-2025
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans | 20-10-2025
16. | Process email id to submit Expression of cirp.kritiprakashan@resurgentrp.com

Interest

mittalanil.ubi@gmail.com

Sd/-
Anil Kumar Mittal

Interim Resolution Professional (Deemed Resolution Professional)

In the matter of Kriti Prakashan Private Limited

IBBI Reg No.: IBBI/IPA-002/IP-N00742/2018-2019/12263
AFA Certificate No. AA2/12263/02/311225/203459

AFA Valid up to: 31-12-2025
Phone: 9619773811

Email Id: mittalanil.ubi@gmail.com, cirp.kritiprakashan@resurgentrp.com

Date: 23-08-2025
Place: Ghaziabad
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g3 d a Indian Bank

ALLAHABAD

L TETETETE

Zonal Office, Delhi Central
Indian Bank Building, 1st Floor, 17, Parliament Street,

New Delhi-110001

SALE NOTICE FOR

E-AUCTION ON
26.09.2025

APPENDIX- [V-A" [See proviso to rule 8 (6)]

E-Auction Sale Notice for Sale of Immovable AssetsiMovable Assels under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to

Sale notice for Sale of immovable properties

Rule 8 {6) of the Security Interest (Enforcemant) Rules, 2002

Motice ks haraby given to the public in general and in particular fo the Borrower(s) and Guaranlor(s) thal the below describad immaovable propertiesiMovable Assets, morigagedicharged o the Secured Credilor, the possession of

wiich hias been taken by the Authorised Officer of Indian Bank, Secured Creditor, will be sold on *As is where is™, "As iz what is”, and “Whateverthere is" on 26.09,2025 for recovery of dugs.

The speciic details of the properties intended to ba brought to sale through e-auciion mode are enumeraied below;

DESCRIPTION OF PROPERTIES/ASSETS TO BE AUCTIONED ON 26.09.2025 (30 DAYS NOTICE FOR FRESH SALE)

it

) Physical | Amount of Earnest
NS- Name of the Borrower(s)/| Branch Name & Details of Immovable Propertylies! Constructive Secured Debt Money Deposit
o Branch Nama Contact Person Movable Assets Possession a% on Win Incremental

Amount

(1] (i) (i) {iw) {v) {vi) _ (wil]
1 | Mr. Vyomkesh Thakur | Mr. Ravi Pratap | Unit No A-1301, 19th Floor, Block-A, Project Vedantam, Plot No- Symbalic Rs 3584199.00 + Interast & other Rs.43.50 Lakhs
Branch: Janakpuri Singh GH-01B, Sector-16C, Greater Noida UP Possession expenses till realization of Bank's dues Rs.4.35 Lakhs
A Block (9621223309) Super Area T80 Sq Ft {as on 22.08.2025) Rs.0.10 Lakhs
Date and Time of e-Auction  |On 26,09.2025 petween 11.00 a.m. to 5.00 p.m. with unlimited extensions of 10 minutes esach, Minimum Bid incremental amount is as mentioned above.

Bidders are advised to visit the website (hitps:/iwww.baanknet.com) of our e auction senice provider PSB Alliance Pyl Lid to participate in online bid, For Technical Assistance Please call B201220220.For

Regisiration status and for EMD status please email to support.baankneti@psballiance.com.

For property details and photograph of the property and auction terms and conditions please visit: hitps:/iwww.baanknet.com and for clarifications related to this porial, please contact PSB Aliance Pyt Iid,

Contact No B291220220.

Bidders are advised touse Proparty |0 Number mentioned above while searching for the property in the websita with hitps:iiwww.baanknet.com

Date : 22.08.2025, Place : New Delhi

Authorized

Officer, Indian Bank

gZg= &= & Indian Bank

ALLAHABAD

Zonal Office, Delhi Central
Indian Bank Building, 1st Floor, 17, Parliament Street,

New Delhi-110001

SALE NOTICE FOR

E-AUCTION ON
10.09.2025

APPENDIX- IV-A" [See proviso to rule 9 (1)]

E-Auction Sale Notice for Sale of Immovable Assets/Movable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to

Sale notice for Sale of immovable properties

Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002

Motice is heraby given to the publicin gensral and in particular to the Borrowen(s) and Guaranton(s) that the below described immovable properties/Movable Assets, mortgaged/charged to the Secured Craditor, the possession of

which has been Laken by the Authorized Officer of Indian Bank, Secured Craditor, will be sold on "As is where |87, "As is what 18", and "Whatever there 5" on 10.09.2025 for racovery of dues.

The specific defails of the properties infended to be braught o sale through e-auclion mode are enumeraled Delow;

DESCRIPTION OF PROPERTIESIASSETS TO BE AUCTIONED ON 10.09.2023 (15 DAYS NOTICE FOR RESALE)

Reserve Price
S. | Name of the Borrower(s)/| Branch Name & | Name of the Mortgagor(s) Details of Immovable Propertylies/ cz:::::::ii i 5:::1‘:”:::; ::IT!:-t Hmia;ﬁmit
No. Branch Name Contact Person IGurantor Maovable Assets R santlin R T E——T]
Amount
U] (i) (i) (v} ] (vi} {wi) i}
1 | Ws Shivam Enterprises | Kumar Ravl Ranjan | Mrs, Sonia Gupta Residential freehold Second Floor {without roof rights), WZ-| Symbolic Rs 2ET7749.00 Bﬁﬂ??.@ﬂ_@
(Proprietor: [TO045337T4:5) Wio Mr. Bharat Gupia 200811, Part of plot no 227/A, out of khasra No TSHE, village | Possession + Inferest & other Rs.2.30,000.00
Mr. Bharat Gupta) Hastsal, A Block Uittam Nagar Delhi 110059 expensas til Rs.10.000.00
realization of Bank's e
Branch : Punjabi Bagh Shop no 3, Ground Floor , Property No WZ 226-8 , Gall No 5.| Symbalic dues Rs.12,00,000.00
Situated at Shani Bazar Road , Hastal Colony, Uttam Nagar, Mew | Possession | (as on 22.08,2025) | Rs.1.20,000.00
delhi 110053 Rs.10,000.00
2 | Mr. Satish Sio Mr. SurbhitHarsh | Mrs. Kiran Wio Mr. Satish Entire First Floor part of built-up property bearing No-150,| Physical Rs 1923964.00 + | Rs.19.50 Lakhs
Mr. Ramnath Singh (TOS2E46482) without its rooffterrace rights, in Pockel-2, Seclor-25, Area | Possession Interest & other Rs.1.95 Lakhs
& Mrs, Kiran measuring 32,00 Sqr Mtr, situated in the layout plan of Rohini axpanses til -
Wio Mr, Satish Residential Scheme, Rohini, Delhi 110085 realization of Bank's | Rs-0.10 Lakh
Branch: Jagatpur dues
(a5 on 22.08.2025)

Date and Time of e-Auction

Regisiration status and for EMD status please email io support.baankneti@psballiance.com.

For properly delails and pholograph of the property and aucton terms and condiions pleass visit: https:/iwww.baanknet.com and for clarificalions related to this portal, please contact PSB Alkance P Iid,

Contact No 8201220220,

Bidders are advised touse Property |0 Number mentioned above while searching for the proparty in the wabsite with hitps:/iwww.baanknel.com

on 10.09.2025 betwean 11.00 a.m. to 5.00 p.m. with unlimited extensions of 10 minutes each. Minimum Bid incremental amount is as mentionad above.
Bidders are advised to visit ihe website (hitps:/iwww.baanknet.com) of our & auclion senice provider PSB Aliance Pvi. Lid to participate in onfine bid. For Technical Assistance Please call 8281220220, For

Date : 22.08.2025, Place : New Delhi

Authorized

Officer, Indian Bank

KIFS Housing Finance Limited
Registered Office: 6th Floor, KIFS Corporate House, Beside Hotel Planet Landmark, Near Ashok Vatika,
BRTS, ISKON - Ambili Road, Bodakdev, Ambli, Ahmedabad, Gujarat-380054 Corporate Office: C-902, Lotus
Park, Graham Firth Compound, Western Express Highway, Goregaon (East), Mumbai - 400063, Maharashtra,
India. Ph. No.: +91 22 61796400 E-mail: contact@kifshousing.com
Website: www.kifshousing.com CIN: U65922GJ2015PLC085079 RBI COR: DOR-00145

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002 (SARFAESI ACT)

In respect of loans availed by below mentioned borrowers/guarantors through KIFS HOUSING FINANCE LIMITED, which have become NPA
with below mentioned balance outstanding on dates mentioned below. We have already issued detailed Demand Notice dated as mentioned
below Under Sec. 13(2) of Securitization and Reconstruction of Financial Asset Enforcement of Security Interest Act 2002 by Registered
Post/Speed Post Courier with acknowledge due to you which has been returned undelivered / acknowledgment not received. We have
indicated our intention of taking possession of securities owned on one of you as per Sec. 13(4) of the Act in case of your failure to pay the
amount mentioned below within 60 days. In the event of your not discharging liability as set out herein above the Bank/Secured Creditor may
exercise any of the right conferred vide section 13(4) of SARFAESI Act and while publishing the possession notice auction notice, electronically

or otherwise, as required under the SARFAESI Act, the Bank/Secured Creditor may also publish your photograph. Details are hereunder -
Sr.| Branch/ |Name of Borrower/Co- Demand Notice
No| Application | Borrower/Guarantors | Date & Amount Detail of Secured Assets:
. | No./LRN &Date of NPA Outstanding
1 JAI PRAKASH Demand Notice A Plot Part of Gata No 1286K, Mauja Begampur Pargana, Distt. Bahraich
BAHRAICH / (Applicant) Date Nanpara, Bahraich UTTAR PRADESH India 271875. Boundaries as Per
1065845 / MINA DEVI June 11,2025 |Sale Deed - East - 10 Ft wide Road & Badahu Mandir, West - Arazi
LNHLBAH (Co-Applicant 1), | I Deegar, North - 10 Ft wide Road, South - Plot of Shiv Kumar, As per
008260 -Applicant 1), 0/s Site - East1 - 10 Ft wide Road & Badahu Mandir, West1 - Plot of Ashig
NPADate-10.05.2025| ps 369951/ |Ali, North1 - 10 Ft wide Road, South1 - Plot of Shiv Kumar.
KANPUR/ PANKAJVERMA | Demand Notice|PLOT NO- 52 & 53, KHASRA NO.01, ARAZI NO.192, MIN] GRAM- NAGWA,
000001107 (Applicant) Date PARGANATEHSIL- .NARWAL, DIST- KANPUR, Uttar. Pradesh, India,
6/ RAM SHREE June 11,2025 |208021. Boundaries as Per Sale Deed - East - Private Plot No. 51,
LNHLKAN | (Co-Applicant®), |~ West - Private Plot No. 54, North - Arazi Deegar, South - 18ft Wide
011305 | Npa Datlzp 10,05 2023 /s Road, As per Site - East1 - Private Plot No. 51, West1 - Private Plot
IR Rs.736909/- [No. 54, North1 - Arazi Deegar, South1 - 18ft Wide Road

The above mentioned Borrowers/Guarantors are advised (1) To collect the original notice from the undersigned for more and complete
details and (2) To pay the balance outstanding amount interest and costs etc. within 60 days from the date of notice referred to above
to avoid further action under the SARFAES Act

Date - 23.08.2025, Place - Uttar Pradesh

Authorized officer, KIFS Housing Finance Limited

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070

GCRO

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-
FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT)
RULES, 2002, (“THE RULES”)

The undersigned being the authorised officer of UGRO Capital Limited under the Act and in exercise of the powers conferred
under Section 13(2) of the Act, read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act, calling upon
the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt
of the said notice. The undersigned reasonably believes that the borrower(s) are avoiding the service of the demand notice(s),
therefore the service of the demand notice is being effected by affixation and publication as per the Rules. The contents of
the demand notice(s) are extracted herein below:

SI.No. Name of the Borrower(s) Demand Notice Date and Amount
1) HASIB MENS WEAR 2) HABIB NASIB KHAN Demand Notice date: 07-Aug-2025
1. 3) MOHAMMAD HASIB HABIB KHAN Notice Amount: Rs.44,50,790/- ( Rupees Forty

4) KAISAR HABIB KHAN Four Lakh Fifty Thousand Seven Hundred Ninety
LAN - UGPNLMS0000070732 Only) As on 04-Aug-2025

Description of Secured Asset(s):- "Residential Plot bearing no.41 area admeasuring 1000 Sq. Ft. i.e. 92.936 Sq. Meter
part of Khasra No.751 Min. situate at Ram Nagar, Ward Thakurganj, Tehsil and Distt. Lucknow. Butted and Bounded
By: - ON THE EAST : Plot No.40, ON THE WEST : Plot No.42, ON THE NORTH : Pathway 20 Feet Wide, ON THE
SOUTH : Plot of Samiti."

The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein
and hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty,
bounce charges, cost and expenses etc. ill the date of realization of the payment. The borrower(s) may note that UGRO
Capital Limited is a Secured Creditor and the loan facility availed by the borrower(s) is a secured debt against the immovable
property(ies) being the secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited.

In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited
shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Assef(s) including
but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules
thereunder in order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to
ATTACH AND/OR SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the Se-
cured Asset(s), UGRO Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues, in
case the value of the Secured Asset(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited.
This remedy is in addition and independent of all other remedies available to UGRO Capital Limited under any other law.
The attention of the borrower(s) is invited to Section 13(8) of the Act in respect of time available, to redeem the Secured
Asset(s) and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing or dealing
with the Secured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of busi-
ness) any of the Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of the
above is an offence punishable under Section 29 of the Act. The copy of the demand notice(s) is available with the under-
signed and the borrower(s) may, if they so desire, collect the same from the undersigned.
Place: LUCKNOW

Sd/- (Authorized Officer)
For UGRO Capital Limited, authorised.officer@ugrocapital.com

Date: 23.08.2025

L

TATA

Tata Capital Limited

CIN : U65990MH1991PLCOGODGTD
Website ; www.tatacapital.com

Lower Parel, Mumbai - 400013
Branch Office : Tth Floor, Videocon Tower, Block 7 E, Jhandewalan Extension,
Karol Bagh, New Delhi -110 055

DEMAND NOTICE

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Maryg,

Under Seclion 13 (2} of the Securifisation and Reconstruction of Financial Assets and Enforcement of Sacurity
Interest Act, 2002 (" Act") read with Rule 3 of the Security Interest (Enforcemant) Rules, 2002 (" Rules™).

Tata Cepital Limited { TCL™ & a non-banking finence company, incorporated under the provisions of the Companies Acl,
|956 having their registered office at 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg. Lower
Parel, Mumbai — 400013 and a branch office amongst olthers at Tih Floor, Videocon Towsr, Block 7 E. Mandawalzn
Exlension, Baral Bagh, Mew Dalk -110 055, Purssuant o fhe Crder daded 248 Mavember, 3023 of the Matona Company
Law Tribusal (NCLT), Mumbai bench has duly sanctioned tha Scheme of Arrangemant batwean Tala Capital Frnancial
Services Limitad {"TCFSL "y and Tata Cloantech Capital Limiled [ *TCCL) as ransferors and Tata Capitad Limited (“TCLT)
ag fransferee under the provisions of Séctions 230 fo 232 niw 3ection 66 and other applicable provigions: of 1he
Companies Act. 2013 ("said Schame’), In terms thereof, TOFSL and TCCL (Transfsror Companies) along wih ils
Undertaking have menged with TCL ihe Transferee Company), 85 a going-concam, togatier with all the properties

assels, ighls, benafls, interest, dutes, obbgations, lizhilities, confrects, agreements, sacurilies ¢ic. &5 more specifically
describad i Ihe said Scheme fFom he effective dale e, sl January, 2024, In pursuance of the said Order and the
Schema, all the facility documants axacubed by TOFSL (now amalgamaled infe TCL) and &l outstanding in respect
thereat stood ransfemad 1o TCL, Accondingty, the undersigned being tha Authorsed Officer of Tata-Capital Limited
(TCL} (Transferae of Tata Capital Financial Services Lid ) under the Act and in exercise of powers confarred under
Section 13 (12) read with Rule 3 of the Rules aleady issued detailed Demand Nofice dated 138,08 2025 under Seclion
13210 the Act, cafling upon the Bommower(zVMorgagorGuaranion (& singulariy or logetherreferred 1o "Obligors” isled
hereurder), io pay the amound mentionesd in ihe respeciive Demand Motice, within 80 days from ihe date of the Nofice, as
per defads given belew. Copies of the said Notice are served by Spaad Post and are avadable with the undarsigned, and
thesaid Chligons), may, f they so desire, collect the respactive copy from te undersigned o any werking day Guring
normial office hours.
In connechion with the abowve, Notice s hereby given, once-again, to the said Chligons) 1o pay to TCL, within 60 days from
the date ofthe Motice, the amound indicated hereln balow agenst their respective names, fogether with further inferestas
detefed below from the respective dates mentioned Belowin column (d) il the date of peyment and | or realisafion, resd
with the loan agresment and ather decumentshwriings, iFany, execuled by the said Obligoris). As securdy for dus
repaymeant of the kzan, the following Secured Assels have been morgaged fo TCL (Transferse of Tala Capila! Foancia
Senvices Uid. | by the said Obigon|s) respaciively:

SATURDAY, AUGUST 23, 2025

25

SUBSTITUTED SERVICE BY PUBLICATION
{1]. Mr. Harmander Singh Sran s/o Mr. Baldev Singh Sran.
(2} Mr. Amandeap Singh Sran slo Mr. Harmander Singh Sran,
(3} Mr. Sant Lal Aggarwal s/ Sh. Chet Ram Agganwal,
I£ 5 1o infarm you, the: thres motcees, that Canara Bank had filed hree |
separate appications 0 Hoa'ble National Campany Law Trisunal, New |
Delhi under geclion $5(1) of nsalvancy and Bankruplcy Code, 2016, |
praying o inifigte msalvency resoiution procass against you, the 1|‘|I'EE!
roficees ag persona guaraniors of Mis Tirupal Infraprojects Private |
Limited. The applications wera numbered as (|B)-92(P8)2025, {IB)-

Court Notice / Summons

orm No. 5
DEBTS RECOVERY TRIBUNAL

600/1, University Road, Near Hanuman Setu Mandir,
Lucknow - 226007.
(Area of Jurisdiction-Part of Uttar Pradesh)
Summons for filing Reply & Appearance by Publication

0.A. No. 368/2025 Date: 13/08/2025
(Summons to defendant(s) under Section 19(3), of the
Recovery of Debts due to Banks and Financial Institutions Act.
1993 read with Rules 12 and 13 of the Debts Recovery Tribunal

BUPBN20Z5 and (IB}-94[PBY2025 respectivaly. By thrae separalei (Procedure Rules 1993).

orders dabed 16.04 2025, the Honble MCLT, Principal Banch, Mew Defhj ! Canara Bank, Siyana (DP Code 18952) Branch,
had appeirited the undersigned as ‘Resolution Professional’ and had | Bulandshahr ........... Applicant
diracted the undersigned to perform all the functions as stpulated under | Versus

sechion 99 of IBC, 2016 o axaming Lhe appécation(s) and o nlakui Shri Naresh Kumar & another ....... DR
recommendations with rezsons in wiiting for acceplance or rejection of | To,

the 3 applicationdsh. Incompliznce with the ordens, the undarsigned had |
submitted 3 separate reports dated 08.05.2025 to the HorDle NCLT, |
Principal Bench, New Dalhi by applications which were numberad as 1A4- |
23782025, 1A-236H2005 and |A-23EHA026 respaciively. By :e-:lar.r.i
daded 19.05.2025, the Hon'ble NCLT, Principal Bench, Mew Deihi had |
issued notice i8] of the 3 applications, returnable on 1008 2025, |
However, servios of nolicels) could not be affecied on the |ast l-.n-:mnl
address (es) of yau, ha 3 nolicees, as all the nalicas sant throwegh |
counar, speed post and registered post were rebumed undefiverad with !
the reagon = “no such person at the address” In view thereof, on or |
requirst, the Hon'ble NCLT, Principal Bench, New Dalhi vide arder (5] |
dated 06082025 pemutled Yo serve the mespondents s (1) Mr |
Harmender Singh Sran, (2} Mr. Amandees Singh Sranand (3) M Sand !
Lal Aggerwal by subsbiufed senvice e, pubdcalion in newspaper, |
indicating the ned date of bearing. |
Accordingly, vou are hereby informed as above and that the next date of |
Pearing in the matier|s) bafora the Honble NCLT, Principad Bench, New |

1. Shri Naresh Kumar, (Adult) (Borrower) S/o Shri
Omprakash, R/o Bharra Post - Khanpur, Tehsil Siyana,
District Bulandshahar.

2. Shri Rajendra Sharma (Adult) (Guarantor) S/o Shri
Dayanand Sharma, R/o- 81 Village Bharra Tehsil
Siyana, District Bulandshahar.

In the above noted application, you are required to file
reply in paper book from in Two sets alongwith documents
and affidavits (if any), personally or through your duly
authorized agent or legal practitioner in this Tribunal, after
serving copy of the same on the applicant or his counsel/
duly authorized agent after publication of the Summons,
and thereafter to appear before the Tribunal on
16/09/2025 at 10:30 A.M. failing which the application
shall be heard and decided in your absence.

Dieihi is 0. 10. 2025, P Registrar
Sd. | ™ Y Debts Recovery Tribunal

Soniya Gupta | \ T
Resolution Professional | e Lucknow

Ragistration No.: IBEIIPA-D02/P-NO115572021- 20221 3863 ,

AFA: AATIBE30Z/I00626/203501 |

AFA Valid Tl = 30062026 i

Emall 1D reglstered with IBBI: Ipsoniyagilgmail.com |

Address registered with 1BBI: C-501, Shree Balaji CGHS Lid., |

; Plod Mo, 37, Sectar-5. Dwarka, MNew Dalhi- 110075 |
E;f;; E*Mﬁﬂﬁ Mobile: +91-9811287070 |

Form no INC=-2
[Pursuant to rule 30 the Companies
(Incorporation] Rules, 2014]

Advertisement to e published in the
newspaper for change of registerad offica
of the company from ona state to another
Balore the Cenlral Government Mortherm
Feghon, Mew Daih
In the matier of the Companies Act, 2013,
Saction 1344} of Companies Act 2013 and
Rula 30i4) (a) of the Companias
{Incorporadion) Rudes, 2014

AMD

I i matler of REGRIP INDI& PRIVATE
LIMITED having 85 registerad office at HMO,

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

KRITI PRAKASHAN PRIVATE LIMITED

OPERATING IN BOOK PUBLICATION AT LUCKNOW, UTTAR PRADESH
{Under sub-regulation (1) of requiation 36A of the Insolvency and Bankrupicy Board
of India {Insolvency Besolulion Process lor Corporale Persons) Regulations, 2016)
RELEVANT PARTICULARS

Kriti Prakashan Private Limited

PAN Mo.: AABCKESTEE

CIN: UZ2110UP2000PTCO25434
Vedang Tower, Amrapall Bazar, Secior Mo
£, Indira Nagar, Licknow - 226018, Uiar

1. [Mame of he corporate deblor @ang with
PAN & CIN LLP ho

. ]

-.’l.l'iﬂrl‘.'i.i I'.-.:l-l.'l.‘! regislenad -I""’:i-'h?

157-0, SEGTOR-37-1, GURUGRAM, Pradesh
HARYANA, INDIA, 122001, ) 1. |URL of website Mot Available
- Patitionar 4. |Datails of place whera majority of fived 1}  Vedang Tower, Amrapali Bazar, Sachor

Molice |8 Ferey ghéen (o ihe General Public
that the company proposes 1o make application
1o the Central Government under section 13 of Pradesh

the Companies Act, 2013 esaking confirmation £} GATA Mo. 36, Kamalpur Sirsa Link

of aiterstion of tha Mamarandum of Association Road, BT, Lucknow -236016, Uttar Pradesh
of the Company in lerms of the special 5 The Comorate Dablor is in the business of
resolufion passed ai the Exira ordinary the Publication of Schaod Books. and has 3
general meeting held on 21st Day of June, feicifty of printing under third-party confracls.

2025 to enabla the company to change ifs e -
Registerad offica from "State of HARAYANA" 10 IMR 2824 Craras (FY 2023-24-Audited
“Stale of RAJASTHAN Balance Shaet)

azzate arg locafed Mo 22, indirs Magar, Lucknow - 226018, Litar

Irstalled capacity of man products! senices

B. |Quaniily and value of main prodwcts!
services sold in fast financial vaar

Any person whose inleresl s likely lo be 7. |Murnber of emplaiess! sarkman 2|1 (adawn In change) {1 Accounts Head)
affected by the propodsd change ol fha as par b inlormatan avaabia
registared office of the company may deliver or B. |Further details including las! available Aucited Balance Tor FY 202 3-24, FY-2022-23,

cause to be delvered or sand by registenad
post of histhar objections supported by an
affidavit stating the nature of hisfber intoresi
and grounds of apposilicn o the Regional
Director, Mortherm Region., B-Z 'Wing, 2nd
flaor, PL Deendayal Antyodaya Bhawan,
and fioor, CGO Complex, Mew Delhi - b
110003, within Fourtean days from the date of
publication of this nolice with & copy 10 the
petilionar compary al ks Regislenad Oflice

For and on bahalf of the peliticnar

dnd Fe=2021:22

Fillpes i v ol coemid v B Tadd et il
SUvadz | DqEEG TusquYgROGE v A2t
Maybe ablained by sending emad al
cingkritiprakazhanifiresurgentrp.com

Pl pes el rmn pgli commid e odd ersd
S CDqEE G TUsqu R 0o G yras By
Maybe dblained by sendng emad al
cirgkritiprakashaniiresurgentmp com

lirancal stalesnents path schedilesh of wo
visars, 515 of creditors ans dvaitabie ol URL

Eligibiity foe resolutian applicants undir
section Z5(2)h) of the Code is available al
LR

Loan Mamsa of Obligon|s)Legal Tatal Outstanding Date of Description of
fecounl | Heirfs)iLegal Representativeds) Dues (Re.) ag o0 | Demand Motice | the Secured
Mo is) ] betlow date’ gnd date of Assats

fa) c). NPA [d) ()

1. 1, LP.FOOOS AND HOTELS [P| LTD. [BORROWER] Ousstanding Amount Date af [ fully
Term | Al @ Vinay Falace 39, Ashok Marg, Liscknew, Likar | inthe loan secount Demand described In
Loan | Pradesh-Z26007 E-mal : pandey3Z09igmail com : Matice Schedule &

2, M. Ashaok Pandey S0 Sh, Sarv Jeet Pandoy, Rs. 1,04 68 86551 | 18.08.1025 herata)
21859967 | Al | B Viram Khand, Gomdi Nagar, Lucinow, Utlar | (Rupees One Crore

Pradesh-2 28010 [GUARANTOR] Four Lakhs Slaty- | Date of NPA;

3, Wr, Harshil Pandiey, S0 3h, Ashak Pantey, Eigl Thousand 13.06. 2025

At Howsa Moo 21, Goml Magarn, Vicam Khand 5 Lucknow, | Hime Hundred E.lﬂ.":ll.

Uttar Pradesh- 2260710 [GUARANTOR/MORTGAGOR] Five and Fifty-One

4, Mrs. Chetna Pandey, Wio 5h, Ashok Pandey, Paiza Only) as of

At ST Wiram Khand, Gamd Magar, Lusmow, LTt 26Eh July, 2025

Pradesh-226010 [GUARANTOR]

TUSHAR SUHALIKA| || 19 |Last date for receipt of expression of Interest |U8-03- 2025
Diate: 22.08.2025 DIRECTOR 1 |Pxabe of issoe of provisicna st of 12-09-2025
Place; Harvana DIM: DET44139 | prospeciive resclulich applcants .
12. |Lazt daie for submission of ohjections to 17-09-2025
pronssiomal list
13. |Data of issue of fined k=t of prospective 19-049-2025
rascidlticn applcants
14, |Date ol issue of infermation memoeandum, | 19-09-20E25
gwaluaticn matix and requast for resolulion
plans o prospeciva resalulion applicents
| 15, |Lasl date for submission of resaluban plans | 20-10-2025
i A b Sy B 16, |Preoess amall o o submsl Expression of i kriliprakashan flresurgentrp com
I ' Igrees) mittaand, ubiig mall. com
E Sdl
l Anil Kumar Mitfal
(1 Interim Resolution Professional {Doemed Resalution Professional)
| I the matier of Kredl Prakasisan Private Limided
11} | IBEl Reg Wo.: IBEIFA-002AP-NO0T423018-201911 2263
AFA Certificate Moo AAZI 226302311 225/203450
AFA Valid up fot 31-12-2028
Fhone: 3613773811
R Diate: F3-08-2005 Emsail Id:; mittalanil ublifgmall.com,

Placs: Ghariabad cirp kritlprakashani@resurgentrp.com

4s AXIS BANK LTD. JREEUTIE

Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010.
Registered office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006.

Whereas the borrowers/Co-borrowers/guarantors/mortgagors mentioned hereunder had availed the
financial assistance form Axis Bank Ltd. despite having availed the financial assistance, the borrowers/
guarantors/ mortgagors have committed various defaults in repayment of interest and principle amounts
as per due dates. The account has been classified as NPA, consequent to which the Authorized Officer
of Axis Bank Ltd. under Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of
Security interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned
herein below under Section 13(2) of the Act, 2002 calling upon the following borrowers/guarantors/
mortgagors to repay the amount mentioned in the notices together with further interest at the contractual
rate on the amount mentioned in the notices and incidental expenses, cost, charges etc until the date of
payment within 60 days from the date of receipt of notice.

w1 further interasl, edditional nterest &l the rafe as more particularty staled in the Damand Mofica dafed manfiomed abowee,
incidental expanses, costs, charges, elc., ncurred il the date of payment and'or reakzstion. If the said Obligors) shal f&il o maka
paymenl io TCL a= sforasaid, then TCL shall procaed againsd te above Securad Assal under Section 1304) af the said &ct and Lha
applicable Rufes enfiredy al the risk of tha said OBligonsWLegal Hain s Legal Represantalivals) s bo lha costs and consaguancas.
The said Obliges(siLagal Heinls)Legal Reprasantative(s} ara prahibited undar tha =3 Act fo transfar the afarasaid Secinad Azze,
whener By way of saka, leass or albarsise wilhoul e prof writlen corsenl af TCL. Ay persen who conlravenes ar abals
cortravanion of B provisons of e Act-ar Rules made Serdundar shall ba liable e imprisonment andios penally a5 provided
urder thip Act
Diescription of Properdies Mortgaged by Mr, Harshit Papdey
Schedube A

Al that pisce or parcel of proparty described haran balkow;

SHVIYG0E T AN oo _| Piok No. A-1/2. 7-Dalibagh, Lucknow, Uttar Pradesh-226001
Plat Nao. /Flat Ko Plot Mo, A-102. 7-Dalbagh, Lucknes, Utar Pradash-Z26001
Measurement'Extent of property 50 sq. meter {85,873 s, mis:

Locationlandmarksimame of the area. Mahabla | Plot Mo, A-172, 7-Defbagh, Lucknaw. Ultar Pradesh, admeasuaning
185 873 sn. mids. Ward - Rejardm Mohan Rai

Ciby/Distric Luerow-2 36001
Basindaries: As par fhe latest sale dead
East by Pump House

Waosd By Mazaar and 25 §l. Road
Sauth by Araj of J.N. Panday

‘North By “Plct of Neha Dubey

Togetharwish & buikdings and struchures thereon, both prasent and future, constnucied/io be constructed therean

Diate: 1681h August, 2025 For Tata Capital Limited
Place: Mew Delhi Sl
Authorised Officer

S For All Advertisement Booking

LA

Call : 0120-6651214

Name & Address of the Description of the charged/ Outstanding Amount
Borrowers/Guarantors Mortgaged Property NPA Date
Demand Notice Date

1. Mr. Amitesh Srivastava (Applicant) S/o Sh.|All such pieces or parcels of a Rs
Bhanu Prakash Srivastava R/o.1- Flat No.9,|diverted land/property admeasuring ’
Building -1 Popular Height Buming Ghat|area 2752 Sq. ft situated at Mauza| 22,07,348.48/-
Koregaon Park, Pune Maharashtra 411001, | Tajpur, Pargana Shivpur, Ward| as on 15.07.2025
R/o.2- Tava S24/3-3B, Tajpur Mahveer|Secraul, Tehsil and Distt Varanasi, + Interest &
Mandir, Ordarly Bazar Varanasi, UP-221002, | Bounded As- East- Road 14 ft wide,| other expenses
R/o0.3- (Mortgage Property Address) House |West-Boundary of Mehrotra Shop 04.07.2025
Bearing S.24/3-3E Constructed Over S.M.|Factory, North-House of Smt. —
Plot No. 27 Mauja Tajpur, Pargana Shivpur|Sunder Devi and Others, South- 15.07.2025
Ward Sicroul Tehsil & District Varanasi Uttar | Boundary of Harinarayan
Pradesh- 221003, 2. Mrs. Usha Srivastava
W/o Sh. Bhanu Prakash Srivastava
(Co-applicant), 3. Mr. Abhigyan Pankaj S/o
Sh. Bhanu Prakash Srivastava (Co-applicant)
4. Mr. Arnav Srivastava S/o Sh. Bhanu
Prakash Srivastava, All R/o.1- S24/3-3 B,
Tajpur Mahaveer Ji Mandir Orderly Tajpur
Bazar Varanasi Cantt Ho Varanasi, UP 221002
All R/o.2- (Mortgage Property Address)
House Bearing S.24/3-3E Constructed Over
S.M Plot No. 27 Mauja Tajpur, Pargana
Shivpur Ward Sicroul Tehsil & District
Varanasi Uttar Pradesh- 221003
1. M/s. AGMOSYS Industries Private Limited|All such pieces or parcels of a|Rs.1.42.38.512/-
(Applicant) Through Its Director Mr. Surya|diverted land/property admeasuring| o 0;1 11’ 08, 2025
Gupta, Add: Plot No. G 60/A Industrial Area|area 1561.96 Sq.mtr, Plot No-G 60/A + Int ) t Py
UPSIDC Jainpur Kanpur Dehat Uttar Pradesh|Industrial Area Jainpur Pargana/Tehsil nieres
209311, 2. Mr. Surya Gupta (Guarantor) S/o|Akbarpur Kanpur Dehat Uttar Pradesh.| Other expenses
Sh. Chandra Kumar Gupta, 3. Mr. Chandra|Bounded As- East-Plot Number G-59, 08.08.2025
Kumar Gupta (Guarantor) S/o Sh. Thakur|West- Plot Number G-60, North-18 VO
Prasad, 4. Mr. Gresh Gupta (Guarantor) S/o Sh.|Mtr. Wide Road No.12, South- Plot 11.08.2025
Chandra Kumar Gupta, All R/o Vill Shahjadpur{ Number G-61 e

Akbarpur Kanpur Dehat Uttar Pradesh 209101, 5. M/s VERSONOVA Exports Private Limited Through Its
Director Mr. Anshul Bhardwaj (Guarantor), Add: 417 Suncity Business Tower Sector 54 Golf Course
Road Gurgaon Haryana 122003, 6. Mr. Ansul Bhardwaj (Guarantor) S/o Sh. Chetan Swaroop Sharma,
Add: Tower 5 1603 Ansal Velley Gwal Pahari Sector 45 Gurgaon Haryana 122003, 7. Mr. Sanchit Gupta
(Guarantor) S/o Anil Kumar Gupta R/o Muglani East Bindki Fatehpur Uttar Pradesh 212635

In the circumstances of aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/or
their guarantors (where ever applicable) to pay the outstanding dues as mentioned above along with future
interest and applicable charges within 60 days from the date of the publication of this notice failing which further
steps will be taken after the expiry of 60 days of the date of this notice against the secured assets including
taking possession of the secured assets under section 13(4) of SARFAESI Act, 2002 and the applicable rules
thereunder. The Borrower(s) Co-borrowers Mortgagor(S)/Guarantor(S) attention is invited to provisions
of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Please note that under Section 13(13) of the said Act, No Notice Shall transfer by way of sale, lease or
otherwise any of his secured assets referred to in the notice, without prior written consent of the Bank.

Date: 23.08.2025

(Authorized Officer) Axis Bank Ltd.

epaperfinancialexpress.com@@ @ @

Lucknow



UMMEED HOUSING FINANCE PVT.LTD
R Registered office at : Unit 2009-14, 20th Floor, Magnum Global Park,

N\
GQI ‘Wﬁ] ‘ 23 m, 2025| 1 9 UMMEES GoIiCourseExtensi'on Road, Sec-’58, Gurugrém (Haryana)-122011

[ CIN: U64990HR2016PTC057984
APPENDIX IV [See rule 8(1)] POSSESION NOTICE

. \ . “\ . - C Whereas, The undersigned being the Authorized officer of the UMMEED HOUSING
4 J FINANCE PVT. LTD under the “Securitization and Reconstruction of Financial Assets and
d Q’l | | '-| | °|’) Enforcement of Security interest (Act, 2002(54 of 2002) and in exercise of powers conferred
under section 13(12) read with [rule 3] of the security interest (Enforcement) Rules, 2002,
N\ . issued demand notices to the Borrower/s as details herein under, calling upon the respective
. Borrowers to repay the amount mentioned in the notice with all costs ,charges and expenses
W Ll 6Qf| {l \S' J l hl q {l 6d . {l 6(1 till actual date of payment within 60 days from the date of the receipt of the said notice.

The said Borrower/Co-borrower/Guarantor/Mortgagor having failed to repay the amount,
notice is hereby given to the borrower//Co-borrower/Guarantor/Mortgagor and the public in

. Elzhﬁﬁ 3@- IS general that the undersigned has taken Symbolic Possession of the property described herein
HEI??, 22 3 (W) | &, T:Fé' BRIe -@[ ?ﬁ? . e . Eﬁ Qﬂ below in exercise the powers conferred on him under sub-section (4) of section 13 of the said
=T % F 31y qéQT 3ﬂ1‘ UG 8| RS [ ]%m&ﬁ act read with rule 8 of the security interest Enforcement Rules, 2002 on this date.
ﬁ?ﬁl'{%l:ﬂ . % o The Borrower/Co-borrower/Guarantor/Mortgagor in particular and the public in general is
( 3E”3|) éﬁ eﬁ" SERINER 3[ -‘2\3|§55||I 31:q'|'q'aR H\DESFI i@ <l W?jﬁ[ b % | hereby cautioned not to deal with the property and dealings with the property will be subject
Q CIRACIRER IR S LI LRk | EGIE] T g U3 4 el T 3T (IS & AN 39 9| to the charge of the UMMEED HOUSING FINANCE PVT. LTD. For the amount specified therein
e ’ . ~ . . . with further interest, costs and Chagares from respective dates thereon until full payment.
N N\ '(\ ﬂ?ﬁ % forg ‘Sfea’ ey % Wewk Tl W A = gu g 5 wa-aifdn ent 2. uey Big The Borrower’s attention is invited to provision of sub section (8) of Section 13 of the Act, in
'{TCIEY'?' a?ﬂ'l%ﬁ : QQ'QT ?I?T‘THT i e@(_c[ EI'IFﬁ ﬁﬂa@m W—Eﬁﬁ'ﬁ‘ respect of time available, to redeem the secured assets.
i;lg °|')|d °|') :l { E l I“g R T‘Eﬁ %’ Sk 3ﬁ? -E[ %I'T RSN Details of the Borrowers, Co-borrowers and Guarantors, Securities, Outstanding Dues,

TI@A'J SERIEEIRIGERE (=) & Qg | ‘zﬁTﬁEFmTrﬁ W TS &6 99 SgHd %‘, éﬁm Demand Notice sent under Section 13(2) and Amount claimed thereunder and Date of

‘él%l:ﬁ’ % OIS Eb;[ tm_ah%.[’ F1 e %I 1%|tr&1 & mﬂ 33|T§T FI%'QT 15[ %I ?lFFTFIT 3ﬁ? Possession is given as under:
[« ] Em']jR:[ SN . . .~ . N d Add f the B ,CoB D d Noti Symboli
v m;\ﬁ gﬂi A fﬁTC‘ fl I8 Hend fean for 519 T 2007 % TTQA'CHQCT MY YT H TS0 FiFal & 9" I g 1 =i (?trmaanntor Loar:s:cgoun(i Ngrernwtf [oat:l A%r;)lmtter emagate = Poss‘é?sio% II.!l:ate
¢ féeetl, 22 3R | RO B ARV IRE e § g = depiel Teamh REdT 3 e ‘Jgel e SN freR @i} X § o e | 1. Lovely D/o Late Satbir Sharma (Co-Borrower Cum | 05-Jun-2025 | 20-AUG-2025
>, Y hY . . ,. N Legal HEIr) Amount Due In RS.
qUreT o6 T fauEg & 9 R \ " CICDM BiUc] H‘lﬁﬁlﬂ H Adcd dlel Jed EUIGNINERIECISE SEl W SFE Y IRl o RO ShT—aeT ol 2. Ashutosh Sharma $/0 $.K. Sharma (Co-Borrower) o =o"ooae - (Rupees Eight
z . ’ Both Above Residing At- D-492, Indrapuri, Rajiv e b
forurerer SR T9E 1 gUH HE § 1Ed 3 @ .n‘ fide aar iR qeur  (HWT) i SHHISER Sl Tfed =it wwed o 2 Garden, Loni, Ghaziabad Utar Pradosh-201102 e e Bt ot
¥ | HeTgRy e 3 oot Ret sndw R en g1 491 | Loan No. LXJNPO2918-190001756 Only) As On 05-Jun-2025 +
Loan Agreement Date- 31-May-18 Further Interest And Other
IED W%WWWW‘%W . 'fl’ﬁﬁbl tﬁ'Qq_Gﬁ firecy Rifics Loan Amt. Rs. 11,12,210/- Charges From 06-Jun-2025
& o iR grafient TSt &l ST 311 3! ST ST & &% YR o fae® FRfhsn o o ‘) _ ) DETAILS OF THE SECURED ASSET:- All That Part And Parcel Of Property H No. 104,
am%mawéﬁh B RUGAS 3= L74899DL1996PLCO77120 Khasra No. 201/1, Situated At Rajeev Garden, Village Gharoti Khurd, Pargana-Loni, Tehsil
THRTEE el Widt ST | °h HHe! § HTftent <1 ol T8 < golipd wrataa: 5, daq #Anf, 98 faeell — 110001 & District-Ghaziabad, U.P Measuring Aera 41.805 Sq. Mtrs. Boundaries As- East- Plot Of
aézﬁéa?w e % Raerrs wg= < gum ot | e & it 3 TS Wi It 6 A G]I.TS fafes | v o1 1-23325759 23325779 _ Other, West- Gali 20 Ft Wide, North- Plot Of Other, South- Plot Of Other _
F1F T 2T G SRR Eﬁ[ :zn‘q‘qﬁ i W I FHS ST 5 o) (o Yerra 33 A Fwh) | SHe pnbgilts@pnbgilts.com; dedTSC: www.nbgllts.com Bﬁt& %i?l-rﬁ;r%-nﬁ?ﬁgryana Authorized OmceriJmrfr?eagE\hﬁﬁ:;ﬂgmgibr;lg_nigsg?fE(t)si
3 TRYE Y 9IS SRR F ARy W AF TIalich 318 GIH hie = 3 T Ak ol & 29dY aTﬁ%arrqéaﬁaﬁq\aﬁ?ﬁﬁ g—ﬁﬂw
oM < ghm B § g % SRE S 2| 9HAR I BEhIS o hioiST hl A=Al hl WWWW%%WWW@W)%MMa%29é:r\aﬂﬁ’cﬁaméaa€(q§ﬁw)§a—m,
3 > o PPN : 17 RIdeR, 2025 &I 11:00 997 (ST NfSAT 6T (GRA) B AT F AT BT ST, STifh BT T, wTef—oh
TR TSt IEATeSt el IR ) gAars &
fauraes i IR W aRY Tia Hiua feq, Yy : : : e e
. 2013 (fST1™) 3R IHS dgd a91¢ MY AT 3R Wl (0T TRl 3R e IdhroT aeaddral) faff =™ 2015 & B AT
ferden a=a 3R =% 9T YN g | AYS 1 M @ R A wrafer < e ARY el Ud UEiT oAl o aRe (THRIT et 3R W gy iR fifrm ad @ aRes) @ el wesrere wigde fofPes
Jeniel faeeh T~&T = el foh BISehie 1 3T E|.||\€QI eTgehle <1 78 i 3MTe T ot foh ehrets] JUTST H USITH &I o H FEiRT qdRil & ofad R & o BEF S8 IR Fewl Bl Hifd IuRefT & fa=r ﬁ‘r';‘.. ﬂiﬁﬁ—qﬁ Eﬂﬁfmmﬁﬂ
s 21 f ™ gl e 3 sfafm weq H T FOR W ek oA S IR 90 f&T % ST B o < 2 | _ R, 2016 % R 367 ® SU-RPE(L) @ SU)
TEM R U ©FF TRW | e % o THangdl el e ue | FTN T o IRYH B AR I W e B, R S S FTH /IR gy Toie / Ruiied & ara I, . Ld B -
N . C . N ~ i T P | W e | R = TI"'T WhIEF AEAT fAiaes
USild &, Soldeiae wd § faxig 99 2024—25 & {70 TSIUH &1 AT 3R aifife Ruié 99 &7 © 3R 39T yyor R LA i A AABCKE4TES
A 28 T T A _
22 37T, 2025 T YT &I AT | IURH UNUT GXT &1 @& 971G, W& monika.kochar@pnbagilts.com R & fafre srRig |__ _ :_‘.J'-'"f’-:' UZZHOUPRO0OPTCO20404
S h P TR SURITH RIS Bl TS BIUl U HR Adhdl & | SURRD GRITASl HUHl $I dadTse https://www.pnbgilts.com/ | |2 | T =77 % &% [T N SRR S WET 22, T A,
]llll W gT ]|]|| investors-relations#annual_report 3R diveg foffics iR T3Me Wie gavrdsl 3 sf$ar fafics @ dawrgel e rne .T_'jzums, T 9
¢ HHI: www.bseindia.com 3iR www.nseindia.com TR 3R =¥Ma RiERES feuifivedt fafics (Tivasiva) @t S = i iy : ———
\ (\ ) . B 5 Lx K = PR AT aram 'I'ql_r -F 1| qEFT 27RT, SATHAM =, 9= 24, Bl =7,
iﬁaf-)q |]\:|Q_’” \ﬂlaqq:;l g 3“[ E {q,)ls q,)l W JIATgE https://www.evoting.nsdl.com W #I U € | o e Lt ol de-
:1 l El forRe fafremt & faffemm 36(1)(d) & SITAR, 391 IRYRST BT Yo U7 4T T X&T & o1 $—Ho Ud Bl / IRR 'i'd’"‘ ::‘h ”35J;f“1:1’ Ferea o 12, R,
_ . - STRIPBR Qoie /€4 & Ul goiid el €, s a9 fofep iR wier uer yar fobar Sif el &, ST6l ¥ duHl o de¥rge W | [ [ omes T . _-I T ;_J e = e
SR e TATA 1916 A MR At o ¥ T P [t e o g T T e
gNGR 22 3 | gNGR H T 3Rel @ MM TR =9 STeTeh ™ S (iere iR sremer) s, 2014 e 20 & wrr AfST Ul SR 2013 P T 108 SR fARET R S o _"_T;“:m”'_r_ e ey
~ 3N B V&1 B | e S . e 44 @ STgaTeT ¥, TTOHEIT GIRT FET B TS Toiied # Reite $—aife ok d-afe (amfes w0 3 ‘soagite | T A A 4 o
. 81|°|'{#th5 ﬂC{'{tlﬁ. 3;%"? IEEL i%[m fom wim QRET B < ¥ H) BT SR TR 5T T BT 204T TONGA AT G F SRATRIT FRATA TR ST A Y @Y T 7. | sl o o oem 2 {1 T ) (1 AT A
3HmTe A BRER 9 FEe  3MRI%RE SE HHT 1916 AR BRER T A TS R | | i i M L
: : . N NEEER CE 'n--f Ferei M 2023-24, nr:q*znzz 23 58 B 7
e o o o T T e o8 T [T e ot e e ot & o o o s s e e warmdew||| SHH T L
2l el g IR [I&eh . e & AT GOl # A1) & HIEH | AR of Tl £ | s s i e 1-::uéF_GTIJ;qu*FaEu-;Gj,-l-:.f:ﬁ».- T gHm
iﬂﬂ;“m; ii[ el EHE”,\:' l gﬁﬁw. fasm f[;a; 3“5"3|f| L “gﬁflt iITH“ [Eij\ql T_&}fﬁ;ﬁ T d e ST Uit de—3iit ffy A1f 10 RITHR, 2025 BT HU & AR (HIfciep ATaT Serd 1+ WU H) B, Selagii-ih 'T,’z'f;_if?tam"'Er“'m""':mﬂ?F""F'FF"
clen X Al T HHT SRS C||\€E| 7 ST B Fhd T | gﬂﬁweﬁqﬁﬁﬁm—[w%% g. | i = ur 25(2)(me) F e aEm | mipecidrive, google.comioriveluf3fokders/1aH
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